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H.P. STATE POLLUTION CONTROL BOARD 
REGIONAL OFFICE PAONTA SAHIB                       01704-225870 
HIMUDA Complex, Plot no. 1-3, Shubhkhera                                https://hppcb.nic.in/       
Teh: Paonta Sahib, Distt: Sirmaur, Pin-173025                             pcbropaonta1@gmail.com 

 
No. PCB/RO Paonta/ R.G. Buildwell Engineers Ltd /2023- 3520-23  Dated- 23.03.2024      
 
From:  The Regional Officer 
 
To 
  M/s R.G. Buildwell Engineers Ltd. 
  Vill. Kaffota, Tehsil Kamrau  

Distt. Sirmaur, H.P. 
 
Subject: Show Cause Notice under Water (Prevention and Control of Pollution Act) 1974, Air 

(Prevention and Control of Pollution) Act, 1981.  
 
This is in reference to Joint Inspection of NH-707 stretch carried out by the Joint Committee constituted 
by Hon’ble NGT in O.A. no. 127 of 2024 on 21.03.2024.  
 
Whereas, following observations were made during the inspection of the stretch awarded to your unit: 
 

1. No retaining wall structures has been provided to prevent flow of muck dumping near 
41+100 Kali Khan (Photograph 1), 41+200 near jaindhar road Shilla (Photograph 2) and 
43+500 near Tatiana link road (Photograph 3) 

2. Muck dumping at 45+700 Borar khad has blocked the nallah. (Photograph 4) 
3. No display board are provided at approved dumping sites.  

 
Whereas the entire stretch of the NH-707 has also been inspected in detail and the above facts have also 
been verified by the Joint Committee of officers (constituted on OA no- 127/2024 titled as Nathu Ram Vs 
Ministry of Road Transport and Highways & Ors.) comprising of Addl District Magistrate Sirmour, official 
from Central Pollution Control Board, the MoEF&CC, the HP Forest Department and the State PCB. 
 
Whereas a Distt. Level Committee under the Chairmanship of Distt. Magistrate of concerned Distt has 
been constituted in order to check the illegal dumping of debris and muck throughout the State including 
along the rivers in compliance to the orders passed by the Hon’ble NGT in O.A. No. 603/2019 titled as 
Rajiv Verma Vs State of HP & Ors. 
 
Whereas Hon’ble NGT has passed directions in O.A. No. 603/2019 dated 26.02.2020 stating that: 
 

1. Not to dump debris along the Hill slope in view of no protection measures and provide 
protection measures along the Road. 

2. Submit Action Plan for Muck management, which is arising due to Construction of Road. 
3. Not to practice further excavation till proper designated dumping site is identified in case 

existing site is not suitable having steep slope. 
 
And the facts stated above tantamount to clear violation of the provisions of the Water (Prevention and 
Control of Pollution) Act, 1974, the Air (Prevention and Control of Pollution) Act, 1981 and Environmental 
(Protection) Act, 1986 and constituting a cognizable offence. 
 
Now, therefore in accordance with the provisions of aforementioned Acts, it is proposed to initiate penal 
action against you in accordance with the provisions of –  
 

1. Section 41, 43 & 44 of the Water (Prevention and Control of Pollution) Act, 1974 attracting 
with fine(s) up to Rupees Ten Thousand and imprisonment up to seven years or both 
and/or. 

     

1037

3066



Through Regd. Post 
 

 
2. Section 37 and 39 of the Air (Prevention and Control of Pollution) Act, 1981 attracting with 

fine(s) up to Rupees Ten Thousand and imprisonment up to six years or both; 
 

3. Imposing of Environmental Compensation of minimum INR 1,00,000/- per unauthorised 
and unscientific muck dumping site (Rupees One Lakh) as per the orders of Hon’ble NGT 
or Imposition of Environmental Compensation of INR 5000/- per day per site for the 
violation period as per the orders of the Hon’ble NGT. 

 
   
However, before proceeding further, you are hereby directed to submit compliance of following directions: 
 

1. To stop any unauthorized/unscientific muck dumping at non designated/non approved areas. 
2. Provide adequate concrete walls/retaining structures to stop the flow of muck further 

downstream into the water bodies where muck has been dumped unscientific without any 
protection measures. 

3. Submit action plan/corrective measures to prevent overflow of muck into nearby water 
bodies. 

4. Provide display board at all designated / approved muck dumping sites.  
5. Not to operate any unconsented Hot Mix Plant, RMC Plant of Stone Crusher as the case may 

be. 
 

You are also hereby directed to submit compliance report w.r.t. afore-mentioned points and show cause 
within 05 days failing which strict action beside imposing Environmental Compensation as proposed 
above as per Hon’ble NGT orders shall be initiated/imposed against you without any further notice. 
 

Treat It as Most Urgent 
 
Encl: Photographs A/A                                                      

 
Atul Parmar 

Regional Officer cum  
Environmental Engineer 

HPPCB Regional Office Paonta Sahib 
 
Copy to: 

1. The Member Secretary, HPSPCB, Him Parivesh, Phase-III, New Shimla-09 for information and 
further necessary action please. 
 

2. The Deputy Commissioner Sirmour cum Chairman of the committees constituted in OA No. 
360/2018 for the implementation of Distt. Environment Plan for favor of kind information please. 
 

3. The Additional District Magistrate Sirmour cum Chairman of the committee constituted in O.A. 
No. 603/2019 titled as Rajiv Verma V/s State of HP & Ors. regarding illegal dumping of 
muck/debris for favor of kind information please. 

 
--sd-- 

Atul Parmar 
Regional Officer cum  

Environmental Engineer 
HPPCB Regional Office Paonta Sahib 

 
 
 

Photographs 
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Photograph 1 Photograph 2 

Photograph 3 Photograph 4 
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H.P. STATE POLLUTION CONTROL BOARD 
REGIONAL OFFICE PAONTA SAHIB                       01704-225870 
HIMUDA Complex, Plot no. 1-3, Shubhkhera                                https://hppcb.nic.in/       
Teh: Paonta Sahib, Distt: Sirmaur, Pin-173025                             pcbropaonta1@gmail.com

 
No. PCB/RO Paonta/ HES Infra Private Ltd./2023- 3516-19   Dated- 23.03.2024      
 
From:  The Regional Officer 
To 
  M/s HES Infra Private Ltd. 
  Achoti Padayat Link Road, Vill. Shillai, 
  Tehsil Shillai, Distt. Sirmaur, H.P.- 173027 
 
Subject: Show Cause Notice under Water (Prevention and Control of Pollution Act) 1974, Air 

(Prevention and Control of Pollution) Act, 1981.  
 
This is in reference to Joint Inspection of NH-707 stretch carried out by the Joint Committee constituted 
by Hon’ble NGT in O.A. no. 127 of 2024 on 21.03.2024.  
 
Whereas, following observations were made during the inspection of the stretch awarded to your unit: 
 

1. Muck has been dumped near 51+100 zero point milla without retaining structure which has blocked 
nearby Neriyon nallah (Photograph 1). 

2. No retaining wall structure has been provided at 51+400 dumping site (Photograph 2) 
3. Muck dumping at 52+300 private dumping site near ashyari nallah without retaining structure has 

resulted into blockage of nallah (Photograph 3) 
4. Muck dumping without retaining structure at 52+800 near bridge has choked ashyari nallah 

(Photograph 4). 
5. Muck dumped at 55+100 private dumping site near Gangtoli has been overfilled and retaining 

structure has been damaged. (Photograph 5) 
6. Muck dumping at 55+500 private site near Gangtoli has choked the nearby nallah. (Photograph 6) 
7. Muck is dumped at 56+200 bridge on Gangtoli khadd without any retaining structure which may lead 

to blockage of Gangtoli nallah. (Photograph 7) 
8. Private dumping site at 57+800 has overfilled and overflown due to inadequate retaining structures. 

(Photograph 8) 
9. No retaining structure is provided to prevent flow of muck near 59+200 at Tikker village. 

(Photograph 9) 
10. Muck was dumped at 60+000 at Naya khad due to no retaining structure resulting into blockage of 

the nallah (Photograph 10) 
11. Muck dumped at 69+150 private dumping site in Vill Kandodhar is overfilled and overflown appx. 100 

meter downstream due to inadequate retaining wall structure. (Photograph 11) 
12.  Muck was dumped at 73+350 near shri kyari nayil nallah without providing retaining structure to 

prevent flow of muck into the nallah (Photograph 12).  
13.  Muck dumping was observed at 73+300 at private site without retaining structures resulting into 

overflow of much into nearby Shri Kyari nallah. (Photograph 13) 
14.  Muck was dumped at approved designated dumping site at 73+580 without adequate retaining 

structures resulting into overfilling and overflow of muck into nearby nallah. (Photograph 14) 
15. Muck was dumped at 75+000 and 75+100 on Kyari Nallah without any retaining wall protection 

resulting into flow of muck into the nallah (Photograph 15 and Photograph 16) 
16. No display board are provided at approved dumping sites. 
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Whereas the entire stretch of the NH-707 has also been inspected in detail and the above facts have also 
been verified by the Joint Committee of officers (constituted on OA no- 127/2024 titled as Nathu Ram Vs 
Ministry of Road Transport and Highways & Ors.) comprising of Addl District Magistrate Sirmour, official 
from Central Pollution Control Board, the MoEF&CC, the HP Forest Department and the State PCB. 
 
Whereas a Distt. Level Committee under the Chairmanship of Distt. Magistrate of concerned Distt has 
been constituted in order to check the illegal dumping of debris and muck throughout the State including 
along the rivers in compliance to the orders passed by the Hon’ble NGT in O.A. No. 603/2019 titled as 
Rajiv Verma Vs State of HP & Ors. 
 
Whereas Hon’ble NGT has passed directions in O.A. No. 603/2019 dated 26.02.2020 stating that: 
 

1. Not to dump debris along the Hill slope in view of no protection measures and provide 
protection measures along the Road. 

2. Submit Action Plan for Muck management, which is arising due to Construction of 
Road. 

3. Not to practice further excavation till proper designated dumping site is identified in 
case existing site is not suitable having steep slope. 

 
And the facts stated above tantamount to clear violation of the provisions of the Water (Prevention and 
Control of Pollution) Act, 1974, the Air (Prevention and Control of Pollution) Act, 1981 and Environmental 
(Protection) Act, 1986 and constituting a cognizable offence. 
 
Now, therefore in accordance with the provisions of aforementioned Acts, it is proposed to initiate penal 
action against you in accordance with the provisions of –  

1. Section 41, 43 & 44 of the Water (Prevention and Control of Pollution) Act, 1974 attracting 
with fine(s) up to Rupees Ten Thousand and imprisonment up to seven years or both 
and/or. 

2. Section 37 and 39 of the Air (Prevention and Control of Pollution) Act, 1981 attracting with 
fine(s) up to Rupees Ten Thousand and imprisonment up to six years or both; 

3. Imposing of Environmental Compensation of minimum INR 1,00,000/- per unauthorised 
and unscientific muck dumping site (Rupees One Lakh) as per the orders of Hon’ble NGT 
or Imposition of Environmental Compensation of INR 5000/- per day per site for the 
violation period as per the orders of the Hon’ble NGT. 

   
However, before proceeding further, you are hereby directed to submit compliance of following directions: 
 
1. To stop any unauthorized/unscientific muck dumping at non designated/non approved areas. 
2. Provide adequate concrete walls/retaining structures to stop the flow of muck further 

downstream into the water bodies where muck has been dumped unscientific without any 
protection measures. 

3. Submit action plan/corrective measures to prevent overflow of muck into nearby water 
bodies. 

4. Provide display board at all designated / approved muck dumping sites.  
5. Not to operate any unconsented Hot Mix Plant, RMC Plant of Stone Crusher as the case may 

be. 
You are also hereby directed to submit compliance report w.r.t. afore-mentioned points and show cause 
within 05 days failing which strict action beside imposing Environmental Compensation as proposed 
above as per Hon’ble NGT orders shall be initiated/imposed against you without any further notice. 
 

Treat It as Most Urgent 
Encl: Photographs A/A                                                      

  
Atul Parmar 

Regional Officer cum  
Environmental Engineer 

HPPCB Regional Office Paonta Sahib 

Mission LiFE 
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Copy to: 

1. The Member Secretary, HPSPCB, Him Parivesh, Phase-III, New Shimla-09 for information and 
further necessary action please. 
 

2. The Deputy Commissioner Sirmour cum Chairman of the committees constituted in OA No. 
360/2018 for the implementation of Distt. Environment Plan for favor of kind information please. 
 

3. The Additional District Magistrate Sirmour cum Chairman of the committee constituted in O.A. 
No. 603/2019 titled as Rajiv Verma V/s State of HP & Ors. regarding illegal dumping of 
muck/debris for favor of kind information please. 

 
 

--sd-- 
 

Atul Parmar 
Regional Officer cum  

Environmental Engineer 
HPPCB Regional Office Paonta Sahib 
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Photograph 1 Photograph 2 

Photograph 3 Photograph 4 

Photograph 5 Photograph 6 

Photograph 7 Photograph 8 
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Photograph 9 Photograph 10 

Photograph 11 Photograph 12 

Photograph 13 Photograph 14 

Photograph 15 Photograph 16 
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H.P. STATE POLLUTION CONTROL BOARD 
REGIONAL OFFICE PAONTA SAHIB                       01704-225870 
HIMUDA Complex, Plot no. 1-3, Shubhkhera                                https://hppcb.nic.in/       
Teh: Paonta Sahib, Distt: Sirmaur, Pin-173025                             pcbropaonta1@gmail.com 

 
No. PCB/RO Paonta/ ABCI Infrastructures Ltd. /2024-   019-021   Dated- 01.04.2024 
 
From:  The Regional Officer 
To 

The Member Secretary 
  HPSPCB, Him Parivesh 
  Phase-III, New Shimla-09 
 
Subject: Recommendation for imposition of Environmental Compensation upon M/s ABCI 

Infrastructures Ltd., Vill. Kunja, Paonta Sahib, Distt. Sirmaur, H.P. on the analogy prescribed 
by Hon’ble NGT in the matter of Abhishek Rai Vs. State of H.P. & Ors. for unscientific muck 
dumping – reg. 

Sir, 
This is in reference to Joint Inspection of NH-707 stretch carried out by the Joint Committee 

constituted by the Hon’ble NGT in O.A. no. 127 of 2024 titled as Naathu Ram Vs Ministry of Road Transport & 
Highways & Ors on 12.03.2024 and 21.03.2024.  

Whereas, during the inspections, violations w.r.t. unscientific muck dumping were observed at four numbers of 
sites. (List of sites enclosed as Annexure-1). 

Accordingly, show cause notices to the unit were issued from this office vide letter no. 3056-57, dated 13.02.2024, 
letter no. 3438-40, dated 14.03.2024 and letter no. 3510-13, dated 23.03.2024. Copies of notices issued are enclosed 
as Annexure-2 (colly). The unit has submitted reply vide letter dated 20.03.2024.  

In view of the submissions made by the unit, all four sites as mentioned above were re-inspected on 31.03.2024 and 
it has been observed that no improvements/remedial action to check overflow of muck at these sites has been 
undertaken by the unit. Also, in response to show cause notices issued from this office the unit has denied any kind of 
violation w.r.t. unscientific muck dumping.   

The unit has also been issued Show Cause Notices prior to the visit of the Joint Committee and the same are 
enclosed as Annexure-3. The reply submitted by the unit in response to various notice from this office are enclosed 
as per Annexure-4. 

The Hon’ble National Green Tribunal has passed the following orders on 29.07.2013 in the matter of “Abhishek Rai 
Vs. State of HP & Ors.” 

“……… We also direct all the authorities concerned to keep a strict vigil to prevent throwing of municipal solid waste, 
untreated sewage, effluent or other material/construction material into river Beas. Whosoever is found to be throwing 
or dumping any such material, effluent etc. directly or indirectly into the river Beas or its tributaries or even at its 
banks, will have to pay a sum of Rs. 1.00 lakh as compensation for causing pollution on the basis of the ‘polluter pays 
principle’………” 

Keeping above mentioned facts into consideration and non-compliances by the unit, it is recommended that 
Environmental Compensation amounting to Rupees Four Lakhs (for four sites) may kindly be imposed upon M/s 
ABCI Infrastructures Ltd. on the analogy prescribed by the Hon’ble National Green Tribunal in the matter of “Abhishek 
Rai Vs. State of HP & Ors” based on “Polluter Pays Principle”. It is further recommended that in case the unit does 
not take any time bound remedial action Environmental Compensation @ INR 5000.00/- per day on the basis of 
polluter pays principle as per the orders of Hon’ble NGT for unscientific muck dumping and causing water pollution 
shall be recommended accordingly. 

Submitted for your information please. 
Yours faithfully, 

Enclosures: As above                                                                
Atul Parmar 

Regional Officer cum  
Environmental Engineer 

HPPCB Paonta Sahib 
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Copy to: 
 

1. The Deputy Commissioner Sirmour cum Chairman of the committees constituted in OA No. 360/2018 for 
the implementation of Distt. Environment Plan for favor of kind information please. 
 

2. The Additional District Magistrate, Distt: Sirmour cum Chairman of the committee constituted in O.A. No. 
603/2019 titled as Rajiv Verma V/s State of HP & Ors. regarding illegal dumping of muck/debris and in 
reference to the joint inspection of the committee for favor of kind information please. 

 
 

 
Atul Parmar 

Regional Officer cum  
Environmental Engineer 
HPSPCB Paonta Sahib 
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H.P. STATE POLLUTION CONTROL BOARD 
REGIONAL OFFICE PAONTA SAHIB                       01704-225870 
HIMUDA Complex, Plot no. 1-3, Shubhkhera                                https://hppcb.nic.in/       
Teh: Paonta Sahib, Distt: Sirmaur, Pin-173025                             pcbropaonta1@gmail.com 

 
No. PCB/RO Paonta/ R.G. Buildwell Engineers Ltd /2024-016-018   Dated- 01.04.2024 

From:  The Regional Officer 
To 

The Member Secretary 
  HPSPCB, Him Parivesh 
  Phase-III, New Shimla-09 

Subject: Recommendation for imposition of Environmental Compensation upon M/s R.G. Buildwell 
Engineers Ltd., Vill. Kaffota, Tehsil Kamrau, Distt. Sirmaur, H.P. on the analogy prescribed by 
Hon’ble NGT in the matter of Abhishek Rai Vs. State of H.P. & Ors. for unscientific muck 
dumping – reg. 

Sir, 
This is in reference to Joint Inspection of NH-707 stretch carried out by the Joint Committee 

constituted by the Hon’ble NGT in O.A. no. 127 of 2024 titled as Naathu Ram Vs Ministry of Road Transport & 
Highways & Ors on 12.03.2024 and 21.03.2024.  

Whereas, during the inspections, violations w.r.t. unscientific muck dumping were observed at nine numbers of 
sites. (List of sites enclosed as Annexure-1)  

Accordingly, show cause notices to the unit were issued from this office vide letter no. 3435-37, dated 14.03.2024, 
letter no. 3506-09, dated 23.03.2024 and letter no. 3520-23, dated 23.03.2024. Copies of notices issued are enclosed 
as Annexure-2 (colly). The unit had submitted reply vide letter dated 26.03.2024.  

In view of the submissions made by the unit all nine concerned sites were re-inspected on 31.03.2024 and it has 
been observed that no improvements/remedial action to check overflow of muck at these sites has been undertaken 
by the unit. Also, in response to show cause notices issued from this office the unit has denied any kind of violation 
wrt unscientific muck dumping.   

The unit has also been issued Show Cause Notices prior to the visit of the Joint Committee and the same are 
enclosed as Annexure-3. The reply submitted by the unit in response to various notice from this office are enclosed 
as per Annexure-4. 

The Hon’ble National Green Tribunal has passed the following orders on 29.07.2013 in the matter of “Abhishek Rai 
Vs. State of HP & Ors.” 

“……… We also direct all the authorities concerned to keep a strict vigil to prevent throwing of municipal solid waste, 
untreated sewage, effluent or other material/construction material into river Beas. Whosoever is found to be throwing 
or dumping any such material, effluent etc. directly or indirectly into the river Beas or its tributaries or even at its 
banks, will have to pay a sum of Rs. 1.00 lakh as compensation for causing pollution on the basis of the ‘polluter pays 
principle’………” 

Keeping above mentioned facts into consideration and non-compliances by the unit, Environmental Compensation 
amounting to Rupees Nine Lakhs (for nine sites) may kindly be imposed upon M/s R.G. Buildwell Engineers Ltd. on 
the analogy prescribed by hon’ble National Green Tribunal in the matter of “Abhishek Rai Vs. State of HP & Ors” 
based on “Polluter Pays Principle”. It is further recommended that in case the unit does not take any time bound 
remedial action Environmental Compensation @ INR 5000.00/- per day on the basis of polluter pays principle as per 
the orders of Hon’ble NGT for unscientific muck dumping and causing water pollution shall be recommended 
accordingly. 

Submitted for information please. 
Yours faithfully, 

Enclosures: As above                                                      

Atul Parmar 
Regional Officer cum  

Environmental Engineer 
HPSPCB Paonta Sahib 
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Copy to: 
 

1. The Deputy Commissioner Sirmour cum Chairman of the committees constituted in OA No. 360/2018 for 
the implementation of Distt. Environment Plan for favor of kind information please. 
 

2. The Additional District Magistrate, Distt: Sirmour cum Chairman of the committee constituted in O.A. No. 
603/2019 titled as Rajiv Verma V/s State of HP & Ors. regarding illegal dumping of muck/debris and in 
reference to the joint inspection of the committee for favor of kind information please. 

 
 
 
 

 
Atul Parmar 

Regional Officer cum  
Environmental Engineer 
HPSPCB Paonta Sahib 
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H.P. STATE POLLUTION CONTROL BOARD 
REGIONAL OFFICE PAONTA SAHIB                       01704-225870 
HIMUDA Complex, Plot no. 1-3, Shubhkhera                                https://hppcb.nic.in/       
Teh: Paonta Sahib, Distt: Sirmaur, Pin-173025                             pcbropaonta1@gmail.com 

 
No. PCB/RO Paonta/ R.G. Buildwell Engineers Ltd /2023- 3520-23  Dated- 23.03.2024      
 
From:  The Regional Officer 
 
To 
  M/s R.G. Buildwell Engineers Ltd. 
  Vill. Kaffota, Tehsil Kamrau  

Distt. Sirmaur, H.P. 
 
Subject: Show Cause Notice under Water (Prevention and Control of Pollution Act) 1974, Air 

(Prevention and Control of Pollution) Act, 1981.  
 
This is in reference to Joint Inspection of NH-707 stretch carried out by the Joint Committee constituted 
by Hon’ble NGT in O.A. no. 127 of 2024 on 21.03.2024.  
 
Whereas, following observations were made during the inspection of the stretch awarded to your unit: 
 

1. No retaining wall structures has been provided to prevent flow of muck dumping near 
41+100 Kali Khan (Photograph 1), 41+200 near jaindhar road Shilla (Photograph 2) and 
43+500 near Tatiana link road (Photograph 3) 

2. Muck dumping at 45+700 Borar khad has blocked the nallah. (Photograph 4) 
3. No display board are provided at approved dumping sites.  

 
Whereas the entire stretch of the NH-707 has also been inspected in detail and the above facts have also 
been verified by the Joint Committee of officers (constituted on OA no- 127/2024 titled as Nathu Ram Vs 
Ministry of Road Transport and Highways & Ors.) comprising of Addl District Magistrate Sirmour, official 
from Central Pollution Control Board, the MoEF&CC, the HP Forest Department and the State PCB. 
 
Whereas a Distt. Level Committee under the Chairmanship of Distt. Magistrate of concerned Distt has 
been constituted in order to check the illegal dumping of debris and muck throughout the State including 
along the rivers in compliance to the orders passed by the Hon’ble NGT in O.A. No. 603/2019 titled as 
Rajiv Verma Vs State of HP & Ors. 
 
Whereas Hon’ble NGT has passed directions in O.A. No. 603/2019 dated 26.02.2020 stating that: 
 

1. Not to dump debris along the Hill slope in view of no protection measures and provide 
protection measures along the Road. 

2. Submit Action Plan for Muck management, which is arising due to Construction of Road. 
3. Not to practice further excavation till proper designated dumping site is identified in case 

existing site is not suitable having steep slope. 
 
And the facts stated above tantamount to clear violation of the provisions of the Water (Prevention and 
Control of Pollution) Act, 1974, the Air (Prevention and Control of Pollution) Act, 1981 and Environmental 
(Protection) Act, 1986 and constituting a cognizable offence. 
 
Now, therefore in accordance with the provisions of aforementioned Acts, it is proposed to initiate penal 
action against you in accordance with the provisions of –  
 

1. Section 41, 43 & 44 of the Water (Prevention and Control of Pollution) Act, 1974 attracting 
with fine(s) up to Rupees Ten Thousand and imprisonment up to seven years or both 
and/or. 
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2. Section 37 and 39 of the Air (Prevention and Control of Pollution) Act, 1981 attracting with 

fine(s) up to Rupees Ten Thousand and imprisonment up to six years or both; 
 

3. Imposing of Environmental Compensation of minimum INR 1,00,000/- per unauthorised 
and unscientific muck dumping site (Rupees One Lakh) as per the orders of Hon’ble NGT 
or Imposition of Environmental Compensation of INR 5000/- per day per site for the 
violation period as per the orders of the Hon’ble NGT. 

 
   
However, before proceeding further, you are hereby directed to submit compliance of following directions: 
 

1. To stop any unauthorized/unscientific muck dumping at non designated/non approved areas. 
2. Provide adequate concrete walls/retaining structures to stop the flow of muck further 

downstream into the water bodies where muck has been dumped unscientific without any 
protection measures. 

3. Submit action plan/corrective measures to prevent overflow of muck into nearby water 
bodies. 

4. Provide display board at all designated / approved muck dumping sites.  
5. Not to operate any unconsented Hot Mix Plant, RMC Plant of Stone Crusher as the case may 

be. 
 

You are also hereby directed to submit compliance report w.r.t. afore-mentioned points and show cause 
within 05 days failing which strict action beside imposing Environmental Compensation as proposed 
above as per Hon’ble NGT orders shall be initiated/imposed against you without any further notice. 
 

Treat It as Most Urgent 
 
Encl: Photographs A/A                                                      

 
Atul Parmar 

Regional Officer cum  
Environmental Engineer 

HPPCB Regional Office Paonta Sahib 
 
Copy to: 

1. The Member Secretary, HPSPCB, Him Parivesh, Phase-III, New Shimla-09 for information and 
further necessary action please. 
 

2. The Deputy Commissioner Sirmour cum Chairman of the committees constituted in OA No. 
360/2018 for the implementation of Distt. Environment Plan for favor of kind information please. 
 

3. The Additional District Magistrate Sirmour cum Chairman of the committee constituted in O.A. 
No. 603/2019 titled as Rajiv Verma V/s State of HP & Ors. regarding illegal dumping of 
muck/debris for favor of kind information please. 

 
--sd-- 

Atul Parmar 
Regional Officer cum  

Environmental Engineer 
HPPCB Regional Office Paonta Sahib 

 
 
 

Photographs 
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Photograph 1 Photograph 2 

Photograph 3 Photograph 4 
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R.G.                                                         R.G.BUILDWELL ENGINEERS LTD. 
                                                                                                                              AN ISO 9001 : 2008 CERTIFIED  COMPANY 
                        NATIONAL & STATE HIGHWAYS CONSTRUCTION 
 

Corporate Office :B- 30 , R.D.C  Raj Nagar, Ghaziabad ( U.P ) – 201002 
Email i.d – info@rgbuildwell.com 
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145 Date: 08.03.2024
To, 
The Regional Officer, 
H.P. State Pollution Control Board, 
Regional Office, Plot No. 1, 2 & 3, 
HIMUDA Colon, Shubhkhera, 
Paonta Sahib, Distt- Sirmour, 
Himachal Pradesh 
 
 
Project: Rehabilitation and Upgradation to 2-lane configuration of Hewna-Ashyari Section (km 

25.000 to km 50.000) of NH-707 in the State of Himachal Pradesh under Green National 
Highways Corridor Project (GNHCP) with the loan assistance of World Bank on EPC mode. 

Subject: Compliance status/action taken report w.r.t. observation by HPSPCB. 
 

For R.G Buildwell Engineers Limited

Project Manager 
 
Enclosure:- (i)Compliance report. 
       (ii) Copies of the agreement of the respective landowner.  
CC. 1. Project Director,MoRT&H, PIU-Ponta Sahib (HP) -173025 for kind information please. 
      2. The R.E., LN Malviya, NH-707, Paonta Sahib, Sirmaour District, Himachal Pradesh 
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Action taken/Compliance report 

Reference  Sl. No. 1 Photograph No. 1,2 
Location Muck dumping site at chainage 30+300. 
Observation The site is currently being used for dumping of muck. It was observed that, retaining structures 

provided on the downhill side are reaching its peak capacity. It is required to provide additional height 
to the retaining structures as per feasibility. So that spillage of muck in Khajiyar nalah can be avoided. 

Compliance The Dumping site located at Km. 30+300 has been closed prior & the suitable protection works i.e. 
Gabion Structure is provided to retain the filled material. No any further muck disposal to be done in 
future. The photo graphs are bellow- 

 
 

1129

3158



 
 

1130

3159



Reference  Sl. No. 2 Photograph No. 3,4,5 
Location Muck dumping site at chainage 32+940. 
Observation The site is currently being used for dumping of muck. It was observed that, retaining structures provided to 

strict spillage of muck has been already reached it maximum capacity and further muck dumping will result in 
spillage of muck down side of the hill. Immediate measures are required to be taken. 
 

Compliance The Dumping site located at Km. 32+940 is being used for dumping of muck & the suitable protection works 
i.e. Gabion Structure is also being provided to retain the filled material. The photo graphs are bellow- 
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Reference  Sl. No. 3 Photograph No. 6,7,8,9 
Location Muck dumping site at chainage 33+900. 
Observation The site is currently being used for dumping of muck. It was observed that, retaining structures provided to 

strict spillage of muck has been already reached it maximum capacity and further muck dumping will result in 
spillage of muck down side of the hill. Immediate measures are required to be taken. 

Compliance The Dumping site located at Km. 33+900 is being used for dumping of muck & the suitable protection works 
i.e. Gabion Structure is also being provided to retain the filled material. The photo graphs are bellow- 
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Reference  Sl. No. 4 Photograph No. 10,11,12,13,14,15,16,17 
Location Non-designated muck dumping along Hewna Khala at Ch-26+400. 
Observation It was obscured that, the dumping of muck along the Hewana khala has been carried out. No retaining 

structures are provided and dumping muck is spilling into the nallah. The muck is directly disposed along 
the hill without any retaining structures. 
 

Compliance The above said location is not any part of dumping site nor used for muck disposal. In this regard we 
would like to apprise you that no any muck disposal done. It is evident that massive huge landslides 
occurred on several times during monsoon period at this location and the traffic movement was also 
stopped which was conveyed accordingly. However, we have provided the protection measure to avoid 
the spreading of muck. The photo graphs are bellow- 
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Reference  Sl. No. 5 Photograph No. 18 
Location Non-designated muck dumping along Hill after chainage 33+900.  

 
Observation It was obscured that, the dumping of muck along the Hill was carried out. No retaining structures are 

provided and entire dumping muck is spilling into the nallah 
Compliance The above said private land is being used for dumping of muck and the suitable protection. The suitable 

protection works i.e. Gabion Structure is already provided to retain the filled material. The photo graphs 
are bellow- 
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R.G                                                          R.G.BUILDWELL ENGINEERS LTD. 
                                                                                                                              AN ISO 9001 : 2008 CERTIFIED  COMPANY 
                        NATIONAL & STATE HIGHWAYS CONSTRUCTION 
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R.G                                                          R.G.BUILDWELL ENGINEERS LTD. 
                                                                                                                              AN ISO 9001 : 2008 CERTIFIED  COMPANY 
                        NATIONAL & STATE HIGHWAYS CONSTRUCTION 
 

Corporate Office :B- 30 , R.D.C  Raj Nagar, Ghaziabad ( U.P ) – 201002 
Email i.d – info@rgbuildwell.com 
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3. Observation. Designated muck dumping site at 30+200 near Khajjiar is over capacity. 
Compliance. The dumping site located at Km. 30.200 has been closed prior & the suitable 
protection work i.e. Gabion Structure is provided to retain the filled material. No any further 
muck disposal to be done in future. Annexure 03  
 

4. Observation. No retaining structure is provided for private muck dumping site at 33+900 near 
Baldwah 
Compliance. The dumping site located at Km 33.900 is being used for dumping of muck & the 
suitable protection works i.e gabion Structure is also is being provided to retain the filled. 
Annexure 04 

 
 

Thanking You 

 
For R.G Buildwell Engineers Limited 
 
 
 
 
Project Manager 
 

Enclosure.   Annexure. 
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Annexure 01 
1. Km 25+700 
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2. Km 32.900 
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Annexure 02 
1.  Km 26.400 
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Annexure 03 
1.  Km. 30.200 
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Annexure 04 

1. Km 33.900 
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H.P. STATE POLLUTION CONTROL BOARD 
REGIONAL OFFICE PAONTA SAHIB                       01704-225870 
HIMUDA Complex, Plot no. 1-3, Shubhkhera                                https://hppcb.nic.in/       
Teh: Paonta Sahib, Distt: Sirmaur, Pin-173025                             pcbropaonta1@gmail.com 

 
No. PCB/RO Paonta/ HES Infra Pvt. Ltd. /2024- 007-009    Dated- 01.04.2024 
 
From:  The Regional Officer 
 
To 
  The Member Secretary 
  HPSPCB, Him Parivesh 
  Phase-III, New Shimla-09 
 
Subject: Recommendation for imposition of Environmental Compensation upon M/s HES Infra Pvt. 

Ltd., VPO Shillai, Distt. Sirmaur, H.P. on the analogy prescribed by Hon’ble NGT in the matter 
of Abhishek Rai Vs. State of H.P. & Ors for unscientific muck dumping – reg. 

Sir, 
This is in reference to Joint Inspection of NH-707 stretch carried out by the Joint Committee 

constituted by the Hon’ble NGT in O.A. no. 127 of 2024 titled as Naathu Ram Vs Ministry of Road Transport & 
Highways & Ors on 12.03.2024 and 21.03.2024.  

Whereas, during the inspections, violations w.r.t. unscientific muck dumping were observed at fourteen sites. (List of 
sites enclosed as Annexure-1).  
 
Accordingly, show cause notices to the unit were issued from this office vide letter no. 3060-61, dated 13.02.2024 and 
letter no. 3516-19, dated 23.03.2024. Copies of notices issued are enclosed as Annexure-2 (colly). The unit had 
submitted reply vide letter dated 20.03.2024.  
 
In view of the submissions made by the unit, all fourteen sites were re-inspected on 31.03.2024 and it has been 
observed that no improvements/remedial action to check overflow of muck at these sites has been undertaken by the 
unit. Also, in response to show cause notices issued from this office the unit has denied any kind of violation wrt 
unscientific muck dumping.   
 
The unit has also been issued Show Cause Notices prior to the visit of the Joint Committee and the same are 
enclosed as Annexure-3. Non-compliance were highlighted during previous inspections also and unit was directed to 
rectify the same but the violation continues till date.  The reply submitted by the unit in response to various notice 
from this office are enclosed as per Annexure-4. 
 
The Hon’ble National Green Tribunal has passed the following orders on 29.07.2013 in the matter of “Abhishek Rai 
Vs. State of HP & Ors.” 
 
“……… We also direct all the authorities concerned to keep a strict vigil to prevent throwing of municipal solid waste, 
untreated sewage, effluent or other material/construction material into river Beas. Whosoever is found to be throwing 
or dumping any such material, effluent etc. directly or indirectly into the river Beas or its tributaries or even at its 
banks, will have to pay a sum of Rs. 1.00 lakh as compensation for causing pollution on the basis of the ‘polluter pays 
principle’………” 
 
Keeping above mentioned facts into consideration and non-compliances by the unit, it is recommended that 
Environmental Compensation amounting to Rupees Fourteen Lakhs (for fourteen sites) may kindly be imposed 
upon M/s HES Infra Pvt. Ltd. on the analogy prescribed by hon’ble National Green Tribunal in the matter of “Abhishek 
Rai Vs. State of HP & Ors” based on “Polluter Pays Principle”. It is further recommended that in case the unit does 
not take any time bound remedial action Environmental Compensation @ INR 5000.00/- per day on the basis of 
polluter pays principle as per the orders of Hon’ble NGT for unscientific muck dumping and causing water pollution 
shall be recommended in future accordingly. 

Submitted for information please. 
Yours faithfully, 

Enclosures: As above                                                                    
Atul Parmar 

Regional Officer cum  
Environmental Engineer 

HPPCB Regional Office Paonta Sahib 
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Copy to: 
 

1. The Deputy Commissioner Sirmour cum Chairman of the committees constituted in OA No. 360/2018 for 
the implementation of Distt. Environment Plan for favor of kind information please. 
 

2. The Additional District Magistrate, Distt: Sirmour cum Chairman of the committee constituted in O.A. No. 
603/2019 titled as Rajiv Verma V/s State of HP & Ors. regarding illegal dumping of muck/debris and in 
reference to the joint inspection of the committee for favor of kind information please. 

 
 
 

 
 

Atul Parmar 
Regional Officer cum  

Environmental Engineer 
HPPCB Regional Office Paonta Sahib 
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H.P. STATE POLLUTION CONTROL BOARD 
REGIONAL OFFICE PAONTA SAHIB                       01704-225870 
HIMUDA Complex, Plot no. 1-3, Shubhkhera                                https://hppcb.nic.in/       
Teh: Paonta Sahib, Distt: Sirmaur, Pin-173025                             pcbropaonta1@gmail.com

 
No. PCB/RO Paonta/ HES Infra Private Ltd./2023- 3516-19   Dated- 23.03.2024      
 
From:  The Regional Officer 
To 
  M/s HES Infra Private Ltd. 
  Achoti Padayat Link Road, Vill. Shillai, 
  Tehsil Shillai, Distt. Sirmaur, H.P.- 173027 
 
Subject: Show Cause Notice under Water (Prevention and Control of Pollution Act) 1974, Air 

(Prevention and Control of Pollution) Act, 1981.  
 
This is in reference to Joint Inspection of NH-707 stretch carried out by the Joint Committee constituted 
by Hon’ble NGT in O.A. no. 127 of 2024 on 21.03.2024.  
 
Whereas, following observations were made during the inspection of the stretch awarded to your unit: 
 

1. Muck has been dumped near 51+100 zero point milla without retaining structure which has blocked 
nearby Neriyon nallah (Photograph 1). 

2. No retaining wall structure has been provided at 51+400 dumping site (Photograph 2) 
3. Muck dumping at 52+300 private dumping site near ashyari nallah without retaining structure has 

resulted into blockage of nallah (Photograph 3) 
4. Muck dumping without retaining structure at 52+800 near bridge has choked ashyari nallah 

(Photograph 4). 
5. Muck dumped at 55+100 private dumping site near Gangtoli has been overfilled and retaining 

structure has been damaged. (Photograph 5) 
6. Muck dumping at 55+500 private site near Gangtoli has choked the nearby nallah. (Photograph 6) 
7. Muck is dumped at 56+200 bridge on Gangtoli khadd without any retaining structure which may lead 

to blockage of Gangtoli nallah. (Photograph 7) 
8. Private dumping site at 57+800 has overfilled and overflown due to inadequate retaining structures. 

(Photograph 8) 
9. No retaining structure is provided to prevent flow of muck near 59+200 at Tikker village. 

(Photograph 9) 
10. Muck was dumped at 60+000 at Naya khad due to no retaining structure resulting into blockage of 

the nallah (Photograph 10) 
11. Muck dumped at 69+150 private dumping site in Vill Kandodhar is overfilled and overflown appx. 100 

meter downstream due to inadequate retaining wall structure. (Photograph 11) 
12.  Muck was dumped at 73+350 near shri kyari nayil nallah without providing retaining structure to 

prevent flow of muck into the nallah (Photograph 12).  
13.  Muck dumping was observed at 73+300 at private site without retaining structures resulting into 

overflow of much into nearby Shri Kyari nallah. (Photograph 13) 
14.  Muck was dumped at approved designated dumping site at 73+580 without adequate retaining 

structures resulting into overfilling and overflow of muck into nearby nallah. (Photograph 14) 
15. Muck was dumped at 75+000 and 75+100 on Kyari Nallah without any retaining wall protection 

resulting into flow of muck into the nallah (Photograph 15 and Photograph 16) 
16. No display board are provided at approved dumping sites. 
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Whereas the entire stretch of the NH-707 has also been inspected in detail and the above facts have also 
been verified by the Joint Committee of officers (constituted on OA no- 127/2024 titled as Nathu Ram Vs 
Ministry of Road Transport and Highways & Ors.) comprising of Addl District Magistrate Sirmour, official 
from Central Pollution Control Board, the MoEF&CC, the HP Forest Department and the State PCB. 
 
Whereas a Distt. Level Committee under the Chairmanship of Distt. Magistrate of concerned Distt has 
been constituted in order to check the illegal dumping of debris and muck throughout the State including 
along the rivers in compliance to the orders passed by the Hon’ble NGT in O.A. No. 603/2019 titled as 
Rajiv Verma Vs State of HP & Ors. 
 
Whereas Hon’ble NGT has passed directions in O.A. No. 603/2019 dated 26.02.2020 stating that: 
 

1. Not to dump debris along the Hill slope in view of no protection measures and provide 
protection measures along the Road. 

2. Submit Action Plan for Muck management, which is arising due to Construction of 
Road. 

3. Not to practice further excavation till proper designated dumping site is identified in 
case existing site is not suitable having steep slope. 

 
And the facts stated above tantamount to clear violation of the provisions of the Water (Prevention and 
Control of Pollution) Act, 1974, the Air (Prevention and Control of Pollution) Act, 1981 and Environmental 
(Protection) Act, 1986 and constituting a cognizable offence. 
 
Now, therefore in accordance with the provisions of aforementioned Acts, it is proposed to initiate penal 
action against you in accordance with the provisions of –  

1. Section 41, 43 & 44 of the Water (Prevention and Control of Pollution) Act, 1974 attracting 
with fine(s) up to Rupees Ten Thousand and imprisonment up to seven years or both 
and/or. 

2. Section 37 and 39 of the Air (Prevention and Control of Pollution) Act, 1981 attracting with 
fine(s) up to Rupees Ten Thousand and imprisonment up to six years or both; 

3. Imposing of Environmental Compensation of minimum INR 1,00,000/- per unauthorised 
and unscientific muck dumping site (Rupees One Lakh) as per the orders of Hon’ble NGT 
or Imposition of Environmental Compensation of INR 5000/- per day per site for the 
violation period as per the orders of the Hon’ble NGT. 

   
However, before proceeding further, you are hereby directed to submit compliance of following directions: 
 
1. To stop any unauthorized/unscientific muck dumping at non designated/non approved areas. 
2. Provide adequate concrete walls/retaining structures to stop the flow of muck further 

downstream into the water bodies where muck has been dumped unscientific without any 
protection measures. 

3. Submit action plan/corrective measures to prevent overflow of muck into nearby water 
bodies. 

4. Provide display board at all designated / approved muck dumping sites.  
5. Not to operate any unconsented Hot Mix Plant, RMC Plant of Stone Crusher as the case may 

be. 
You are also hereby directed to submit compliance report w.r.t. afore-mentioned points and show cause 
within 05 days failing which strict action beside imposing Environmental Compensation as proposed 
above as per Hon’ble NGT orders shall be initiated/imposed against you without any further notice. 
 

Treat It as Most Urgent 
Encl: Photographs A/A                                                      

  
Atul Parmar 

Regional Officer cum  
Environmental Engineer 

HPPCB Regional Office Paonta Sahib 

Mission LiFE 
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Copy to: 

1. The Member Secretary, HPSPCB, Him Parivesh, Phase-III, New Shimla-09 for information and 
further necessary action please. 
 

2. The Deputy Commissioner Sirmour cum Chairman of the committees constituted in OA No. 
360/2018 for the implementation of Distt. Environment Plan for favor of kind information please. 
 

3. The Additional District Magistrate Sirmour cum Chairman of the committee constituted in O.A. 
No. 603/2019 titled as Rajiv Verma V/s State of HP & Ors. regarding illegal dumping of 
muck/debris for favor of kind information please. 

 
 

--sd-- 
 

Atul Parmar 
Regional Officer cum  

Environmental Engineer 
HPPCB Regional Office Paonta Sahib 
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Photographs 

 

Photograph 1 Photograph 2 

Photograph 3 Photograph 4 

Photograph 5 Photograph 6 

Photograph 7 Photograph 8 
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Photograph 9 Photograph 10 

Photograph 11 Photograph 12 

Photograph 13 Photograph 14 

Photograph 15 Photograph 16 
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PSH/ABCI/NH707/GL/2024-2025/1336  Date: 08.07.2024 

To, 
Sh. Anil Joshi, IFS 
Member Secretary, 
The HP State Pollution Board, 
HIM Parivesh Bhawan, 
Phase – III, New Shimla-09 
Ph. No. 0177-2673766 

Sub. : Environmental compensation on the analogy prescribed by Hon’ble NGT in the 
matter of Abhishek Rai Vs. State of HP & Ors. for unscientific muck dumping. 

Dear Sir, 

We are in receipt of your letter no. PCB/RO Paonta Sahib, NH 707 (ABCI 
Infrastructure)/Mandi/24-2854-57 dated 21.06.2024 by email dated 05.07.2024 at 1:02 PM and 
surprised to note that direction has been made to deposit the Environmental Compensation 
amounting to Rs. 4,00,000’- for alleged violation of the provisions under the Water (Prevention 
and Control of Pollution) Act, 1974 and Air (Prevention and Control of Pollution) Act, 1981 
and directions of the Hon’ble NGT in its order dated 29.07.2013 in O.A. No. 256 of 2013 titled 
as Abhishek Rai Vs. State of HP & Ors.  

It is reiterated that there was no unauthorized/unscientific dumping. We have obtained 
permissions/consents from the respective landowners/department for disposal of the muck and 
provided the required retaining structures. Copies of such approvals have also been submitted 
for your ready reference and all show cause notices were replied with comments/compliance 
report as under: 

HPSPCB  Show Cause Notice ABCI’s Reply 
Letter no. 3056-57 dated 13.02.2024 Letter No. #1227 dated 07.03.2024 
Letter No. 3438-40 dated 14.03.2024 received 
on 15.03.2024 

Letter No. #1250 dated 20.03.2024 

Letter No. 3510-13 dated 23.03.2024 received 
on 30.03.2024 

Letter No. #1259 dated 01.04.2024 

Nevertheless, apropos to the observations made by your good office, we have also taken the 
necessary actions and submitted the compliance report. We are not aware of any re-inspection 
conducted by your good office on 31.03.2024. We request your good office to conduct a joint 
site visit and verification of the compliance made by us. In view of the above, your direction 
to deposit the environmental compensation is unjustified and against the principle of natural 
justice as we have not been provided an opportunity of being heard.  

Without prejudice and without admitting any violation as alleged in your letter and pending 
joint site visit and verification of the compliance made by us, we have complied with your 
direction and deposited Rs. four lakhs under protest in the account of Member Secretary, HP 
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State Pollution Control Boar, Bank of Bardoa A/c no. 54140100001617 and receipt thereof is 
enclosed herewith.  

It may please be noted that we have already completed the project work and no major 
construction activity is ongoing. You are requested to kindly conduct a joint site visit and 
verification of the compliances made by us and thereafter review your direction and refund the 
amount deposited by us  

This is without to the rights and remedies available to us which are hereby expressly reserved. 

Yours faithfully, 
For ABCI Infrastructures Pvt. Ltd.  

(Authorized Signatory) 
NH-707 
Paonta Sahib, Sirmour 
Himachal Pradesh 
Email ID: -Paonta.sahib@abciinfra.com 

Encl. : Payment Receipt 

Copy To:- 
1. The Project Director, MoRTH PIU, NH-707, Paonta Sahib.
2. The Team Leader, LN Malviya, NH-707, Paonta Sahib, Sirmour District, Himachal Pradesh.
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